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04/02/2025

OFFICER + 

STAFF
WORKER

HIGHLY 

SKILLED
SKILLED

SEMI 

SKILLED

UN 

SKILLED

HIGHLY 

SKILLED
SKILLED

SEMI 

SKILLED

UN 

SKILLED

1     VICE PRESIDENT 1        1      1                

2     
DIRECT REDUCED IRON 

(DRI) 27      66     93    2         -       3       7        12      -        15      33      26      74     5       12       196            

3     
CAPTIVE POWER PLANT 

(CPP) 35      75     110  -         1       -        6        7        -        2        31      30      63     12       192            

4     
ELECTRICAL (FOR DRI, & 

GEN PLANT) 7        12     19    1         2       5       2        10      -        -        1        9        10     39              

5     
STEEL MELTING SHOP 

(SMS) 11      8       19    -         4       2       5        11      1        1        3        25      30     294     354            

6     
QUALITY CONTROL 

(Q.C, DRI & SMS) 12      6       18    -         1       -        7        8        -        -        -        11      11     37              

7     

PERSONNEL & 

ADMINISTRATION

(P&A),  SAFETY, I.T, HOUSE 

KEEPING, CANTEEN & MEDICAL

18      42     60    1         17     20     43      81      -        9        2        22      33     16     52    2           244            

8     ACCOUNTS 5        -       5      -         -       -        -        -         -        -        -        -        5                

9     COMMERCIAL 25      2       27    -         2       1       3        6        -        -        4        9        13     46              

10   MHS 2        -       2      -         -       -        -        -         -        -        -        -        -        76       78              

11   FLY ASH BRICKS -        1       1      1         -       -        -        1        -        -        3        23      26     14         42              

143    212   355  5         27     31     73      136  1      27    77    155  260 21  294  52  100  14    2      1,234   

1,234   

 

355        136                            260                            483                                                            
TOTAL

 

CONTRACT WORKER ON :-

TOTAL 

MANPOWERBML 

TOTAL

SMC

SMC TOTAL

TIRUPATI
TIRUPATI 

TOTAL
BLOOM

SHREE 

SHYAM
SIS

MAA 

RAJRRAPA
KEEYSTONE

BASANT 

KUSHWAHA

COMPANY

B R A H M A P U T R A   M E T A L L I C S   L I M I T E D

MANPOWER STATUS OF BML (INCLUDING CONTRACTORS)

(JANUARY 2025)

SL. NO. PLANT / UNIT

Page 1 of 1 23
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DRI Unit Photos with Bag Filter 
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Photo of Power Plant ESP & Chimney 
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SMS Unit Photos FE System 
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To
ASHTECH INDIA PVT' LTD
9TI I, ASHFORD CEN'TRE, LOWER PAREL,
SIIANKAR RAO NARAM MARG, Lower Parel

West, Mumbai, Maharashtra, 400013

GST NO. 2] AAEC A41338229

WORK ORDER NO,BML/WO/AIPL/2024-
20225 192, DATED: 18.12.2024

DEPARTMENT:ENGINEERING (COMM)

Please quote Work Order No. And Deptt. On all
challans, Invoices and correspondence
GISTIN : 20AABCB9698RlZX
Email : commercial@bml gola.com

(

Works : Vil lase-Kamta, Bl$$fpfr {fi.fl eFarh - 82921 o (J harkhand)

Dear Sir,

This has reference to your offer by mail dated: 1111212024 , and subsequent to our discussron

over phone we are pleased to place work order for Lifting of Fly Ash from our plant premises BML
for L&T Project, Ranchi under the following scope & rate.

l. BML will pay you Rs. 40/MT as transporting charges to you for lifting of Fly Ash from our
plant premrses.

2. Loading of Fly Ash in Trucks is BML scope.

3. You are only authorised to lift 5000 mt and after that a new order will be

reoutre.
4. You will provide each vehicle detail where Fly Ash will be supplied ( Fly Ash

full address)
5. BML will be not responsible in case any issue arises, once the loaded Fly Ash vehicle exit

from our plant.
6. Fly Ash is being provided L&T Project, Ranchi.

Payment Terms:-
Transporting payment will be made within l5 (fifteen) days from the date of submission of
transponing bills. Bills should submit along with Pan Card, weighment slip & Challan (certifuing

delivered premises of Fly Ash).

GST Clause : GST will be paid under Reverse Charge Mechanism.

Terms & Condition:-
a) The work order is subject to terms and condition discussed over the phone and as outlined in

this document.
b) The work shall commence upon receipt of the work order and shall be completed as per the

agreed-upon timeline.
c) Any future liability apart from mentioned in this work order will be not in our scope.

d) Please sign & retum the 2'd original copy of this work order as a token ofacceptance.
e) Any corrections made on this order are not valid unless signed & stamped.

given to you if

Plant name and

Kind Atttn: Mr. Piyali Dev ( 85840 11434 )
S ub: Work Order for lifting Fly Ash from our plant premises, BML, Kamta. Gola.

Ref: Your offer bymail dated: lll12/2024

Thanking you,

ED BY

Adminishative Office:401, Commerce Tower, Opp, G.E.L. Church Complex, Main Road, Ranchi- 834 001. (Jharkhand), India

Tel. :+91-65'1-233216'1/62, Fax: +91-651-2332163, E-mail: bmkanchi@gmail.com 66
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(

works : villase-Kamta, B'l$F(tltka$|pflgpart' - 829210 (Jharkhand)

Dear Sir

Scope of Work and Financial Terms:-

l. Rate for Services:
You shall remunerate BML at the rate of RS 615 per Metric Ton (MT), exclusive of
GST, for the removal of D-Dust from our plant premlses.

2. Advance Security Payment:
An advance payment amounting to 200 Metric Tons of D-Dust, shall be deposited by
you upon the execution ofthis work order. This advance will be held as a security
deposit for the duration ofthe contract .

3. Daily Lifting Responsibility:
You shall assume full responsibility for lifting the D-Dust generated on a daily basrs
from the plant. In the event ofa failure to meet this obligation, the security deposit
shall be forfeited .

4. Monthly Lifting and Adjustment Clause:
The target quantity for lifting is approximately 200 Metric Tons of D-Dust per month.
Should there be a shortfall exceeding 20o% of the agreed-upon quantity within any
given month, the shortfall amount shall be adjusted against the security deposit.

5. Formal Agreement:
A formal agreement, executed on stamp paper, shall be signed by both parties to
affirm the terms outlined in this work order, upon your formal acceptance ofthe terms
herein.

6. Liability After Vehicle Exit:
BML shall not be held liable for any damages, losses, or disputes arising post the exit
of the loaded D-Dust vehicle from the premises. All risks associated with the
transportation, handling, and delivery of the D-Dust shall be assumed solely by your
company.

7. Payment and Dispatch Conditions:
All D-Dust shall only be dispatched from the plant premises once the full payment,
inclusive of the agreed advance and applicable taxes, has been received and cleared
by BML.

Administrative Office:401, Commerce Tower, Opp, G,E.L, Church Complex, Main Road, Ranchi- 834 001. (Jharkhand), lndia
T^l .rol AAl a1'\alAllAa E^w roa AAI a11n{Cl C 6^il. |..-1.^^^r,i,A\^--il ^^-

(,

lo
ANAND ENTERPRISES
VILL-BARKI CHILMI,TOLA.BARKI
CHILMI, PANCH-BARKI CHILMI,BLOCK-
AMAS, GAYA, Gaya, Bihar,824219
Email : aanandenterpises98T@gmail.com
GSTIN NO. I ODTQPK]1 52P 126

WORK ORDER NO.BMLIW Ol AEI2O24.
20225/104, DATED: 18.01 .2024

DEPARTMENT:COMMERCIAL
Please quote Work Order No. And Deptt. On all
challans, Invoices and correspondence
GISTIN : 20AABC89698RlZX
Email: commercial@bmlgola.com

Kind Atttn: MT. DAYANAND KUMAR
Su b: Work Order for lifting D-Dust from our plant premises, BML, Kamta, Gola.
Ref: Your offer bymail dated: 18/0112025
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8. No Credit Facility:
Under no circumstances shall aly credit system or deferred payment arrangements be
entertained for the transaction.

9. Handling and Transfer of D-Dust:
BML will not provide any bagging facility for'the D-Dust. All fresh stock generated
during the lifting process will be transfened directly to your vehicles or a separate
stack will be made for dispatch.

10. Term of Agreernent:
This agreement shall remain valid for a period ofone year from the date of the first
dispatch of D-Dust, after which the contract may be renewed or renegotiated upon
mutual consent of both oarties.

((,

(a

Terms and Conditions:-

a) The execution ofthis work order is contingent upon the acceptance of the terms discussed
and agreed upon in our prior conversations, as well as the stipulations outlined within this
document. Any deviation from thede terms must be mutually agreed upon in writing by both
parties.

b) The commencement of the work is conditional upon the receipt of the full security deposit,
and the work shall be completed in accordance with the agreed-upon timelines, which will be
communicated separately.

c) No liability shall accrue to BML beyond the scope explicitly outlined in this work order.
Any costs or claims arising outside ofthe defined scope shall not be the responsibility of
BML.

d) Kindly acknowledge your acceptance by signing and retuming the second original copy of
this work order.

e) Any amendments or corections made to this work order will only be deemed valid if duly
signed and stamped by both parties.

Please sign & retum the 2nd original copy ofthis work order as a token ofacceptance.
Any corrections made on this order are not valid unless signed & stamped.

Note:-

a)
b)

68
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                       Pollution Control Equipment installed at BML 

CPP 

S.NO Station Name 
Parameter 

Name 

Brand 
Name 

Make and 
Model of 
Analyzer 

Serial Number 
of the 

Analyzer 

Measurement 

Principle of the 

Analyze 

1 
Stack_1_AFBC_B

oiler(CPP) 
PM 

SHREE 
TECS 

SHREE 
TECS/SPTL-

CEMS-ELTRM22 
20110111 TRIBOFLOW 

2 
Stack_2_WHRB_B

oiler (DRI) 
PM 

SHREE 
TECS 

SHREE 
TECS/SPTL-

CEMS-ELTRM22 
20110112 TRIBOFLOW 

3 

 

ETP_Recirculatio
n_point_open_C
hannel_1_Kiln-

flow 

EFFLUENT 
WATER FLOW 

METER 

ENDRESS+
HAUSER 

E&H/ 
PROSONIC- 

FMU41 
T900102109A ULTRASONIC 

4 
Stack_1_AFBC_B

oiler(CPP) 
SO2 

Vasthi 
Instruments 

Pvt. Ltd 
OMEGA-2000 V120200022 NDUV 

5 
Stack_1_AFBC_B

oiler(CPP 
NOX 

Vasthi 
Instruments 

Pvt. Ltd 
OMEGA-2000 V120200022 NDUV 

6 CAAMQS PM10 

Vasthi 
Instruments 

Pvt. Ltd 

V-air 9009-
PM10 

VE19080229 OPC 

7 AFBC_ESP 
DUST 

COLLECTING 

Hi-rect 
Controller 

model- 

ACE4 NEXTGEN 

Panel  

18282 1 1  

DRY 
ELECTROSTATIC 
PRECIPITATION 

( CORONA 
DISCHARGE) 

Hi-rect 
Controller 

model- 

ACE4 NEXTGEN 

Panel  

18282 1 2 

Hi-rect 
Controller 

model- 

ACE4 NEXTGEN 

Panel  

18282 1 3 

Hi-rect 
MAKE-KRAFT 

MODEL-
MICROKRAFT-III 

Panel  

18282 1 4 

8 WHRB_ESP 
DUST 

COLLECTING 

Hi-rect 
Controller 

model- 

ACE16 

Panel  

1 283 4  

DRY 
ELECTROSTATIC 
PRECIPITATION 

( CORONA 
DISCHARGE) 

Hi-rect 
Controller 

model- 

ACE4 NEXTGEN 

Panel  

1 283 3 

Hi-rect 
Controller 

model- 

ACE4 NEXTGEN 

Panel  

1 283 2 

Hi-rect 
Controller 

model- 

ACE4 NEXTGEN 

Panel  

1 283 1 
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DRI 

Bag Filter Location 

DE-1 Coal Circuit 

DE-2 Day Bin Building  

DE-3 Feed transfer Junction House  

DE-4 Cooler Discharge  

DE-5 C D Belt Transfer Junction House 

DE-6 I Bin Building  

DE-7 Product House 
 
 
SMS 

FUME EXHAUST SYSTEM 

Make WELLTECH 

Model 
6XWTPJBF 8x12-
4.8 

Capacity (M3/Hr)    104000 

Dust emission at 
outlet (Mg/M3) 

Less than 50 

Location 

Near Furnace 1 
& 2 

Quantity 1 
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JHARKHAND STATE POLLUTION CONTROL BOARD
         
TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI   834004

Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139
         

         
Consent to operate (CTO) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974 and

under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

         

         

         

         

         

Ref No. JSPCB/HO/RNC/CTO-15237841/2023/534  Dated :  2023-03-30

1. Application (s) dated 2023-01-23 of Brahmaputra Metallics Limited, Occupier Name :Kumud Prasad Sahu
for consent under section 25 (1)(b)/25 (1) (c)/26 of the Water (Prevention & Control of Pollution) Act,
1974 and under section 21(1) of the Air (Prevention & Control of Pollution) Act,1981..

2.  Documents Relied Upon:

(a) The content of Environmental Clearance (EC), vide ref. no. J-11011/285/2008-I(A).II(I), dated.
29.03.2011.

(b) The content of Consent to Establish (CTE) (latest), vide Ref. No. 3338, dated. 31.07.2010 of JSPCB,
Ranchi.

(c)The content of Consent to Operate (CTO),Ref. No. JSPCB/HO/RNC/CTO-7015063/2020/1272 dated
10.08.2020 JSPCB, Ranchi for the period upto 31.03.2023.

(d) The content of IR, vide ref. no. 89, dated 02.02.2023.

(e) The content of authorization under Hazardous waste vide JSPCB/HO/RNC/HWM-10910419/2021/63,
dated 25.10.2021 valid for the period upto 30.10.2025.

(f) The content of self certificate regarding
(i) procurement of raw material from valid sources;
(ii) no expansion/modification in the plant.

3. The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in
Mauza -Kamta , P S -Kamta , District -RAMGARH ,  as follows:

Project Site-Area Investment
(Rs)

Product & Capacity Period of CTO

Plot Nos. Area Date of issue
To

Before
Expansion

As per EC 20.24
Ha

29638.56
Lakhs
(revised)

Sponge Iron -
1,05,000 TPA; Billets
2,00,000 TPA ;Power
20 MW; Fly Ash
Bricks - 24 Lacs
Bricks/year

31/03/2026
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(A)          Specific Conditions:
 
 
 
1.  That, the occupier shall operate and maintain online stack emission monitoring system for particulate
matter with connectivity to Jharkhand State Pollution Control Board server and unit shall ensure the data
transfer to JSPCB and CPCB server.
 
2.  That, the occupier shall maintain the SO2 analyzer within one month and shall ensure the data transfer to
JSPCB and CPCB server.
 
3.  That, the occupier shall dispose off/utilize Coal Char fully & its records should be maintained and shall
be
submitted to the Board quarterly.
 
 
4.  hat, the occupier shall submit performance evaluation report of pollution control devices and
equipment's to the Board within consent period.
 
 
5.  That, the occupier shall operate the plant with operation of all pollution control equipment's.
 
6. That, the occupier shall provide information regarding shut down of Air Pollution Control Device and
plant within 24 hrs. to the Board.
 
7.  That, the occupier shall cover the coal char with wire mesh and keep it within boundary wall and shall
submit the photograph of the same as an evidence to the Board.
 
8.  That, the occupier shall maintain & operate fixed type water sprinkler at all dusty places inside the plant.
 
 
9.  That, the occupier shall make adequate provision for dust extraction system at potential sources such as
jaw crusher hopper, transfer points of materials from conveyor belt, distintegrators, etc.
 
 
10.  That, the occupier shall construct and maintain the height of stack minimum 2 meter above the roof
level as prescribed by the Board.
 
 
11.  That, the occupier shall make provision for Closed Circuit Television (CCTV) camera rather than
keeping small openings in shed for frequent observations and sheds should be provided for plant process
machineries/ APCD's.
 
12.  That, the occupier shall pay the cost of transportation of ash used for road construction projects or for
manufacturing of ash based products or use as soil conditioner in agriculture activity within a radius of
hundred kilometers from the TPP and the cost of transportation beyond the radius of hundred kilometers and
up to three hundred kilometers shall be shared equally between the user and the TPP.
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13.  That, the occupier shall adopt the system of the telescopic chute/any other system to reduce the fugitive
emission while loading the products into trucks/fine dust in the bags.
 
 
14.  That, the occupier shall make provision of Personal Protective Equipment (dust mask, helmet, safety
shoes, goggles, ear plugs) and ensure their utilization by all the workers during operation of the plant.
 
15.  That, the occupier shall make provision of Personal Protective Equipment (dust mask, helmet, safety
shoes, goggles, ear plugs) and ensure their utilization by all the workers during operation of the plant.
 
16.  That, the occupier shall comply all the provisions mentioned in MoEF notification no. GSR 414 (E),
dated. 30.05.2008 prescribed in Section 6 and 25 of the Environment (Protection) Act, 1986 (29 of 1986)
and its guideline/code of practice for pollution prevention for Sponge Iron Plants.
 
17.  That, the occupier shall pay the entire cost of transportation of ash used for Government Schemes such
as road construction projects under Pradhan Mantri Gramin Sadak Yojna, other similar asset creation
programmes of the Government involving construction of buildings, road, dams and embankments within a
radius of three hundred kilometers.
 
 
18.  That, the occupier shall provide compliance status of provisions mentioned in Fly Ash Notification,
1999 and further amendments to the CPCB and SPCB as annual implementation report (for the period 1st
April to 31st March) by 30th day of April on successive years.
 
 
19.  That, the occupier shall all the conditions as mentioned in EC and CTO and submit the compliance
report of the same alongwith all the requisite documents on periodical basis to the Board and other
organizations as per provision.
 
20.  That, the occupier shall operate and maintain air pollution control devices such as ESP, Fume extraction
system and bag filters attached to different sections regularly and submit its compliance report to the Board.
 
21.  That, this CTO is valid subject to compliance of all the conditions mentioned in EC.
 
22. That, the occupier shall comply all the conditions of EC and CTO and submit the compliance report to
the Board and other concerned organizations on six monthly basis.
 
23.  That, the occupier shall submit applications for renewal of consent under section 25 / 26 of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent with requisite fee and
documents showing compliance of all of the above conditions.
 
24.  That, this CTO supersedes the CTO granted vide ref. no. JSPCB/HO/RNC/CTO-7015063/2020/1272,
dated 10.08.2020.
         

(B) General Conditions :
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(1) That, the occupier shall maintain the National Ambient Air Quality Standard given below:
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S N Pollutant Time Weighted
Average

Concentration in Ambient Air

Industrial,
Residential, Rural
and Other Area

Ecologically
Sensitive Area
(notified by
Central Govt.)

(1) (2) (3) (4) (5)

1. Sulphur Dioxide
(SO2), µg/m3

Annual
24 hours

50
80

20
80

2. Nitrogen Dioxide
(NO2), µg/m3

Annual
24 hours

40
80

30
80

3. Particulate Matter
(size less than 10

µm) or PM10,
µg/m3

Annual
24 hours

60
100

60
100

4. Particulate Matter
(size less than 2.5

µm) or PM2.5,
µg/m3

Annual
24 hours

40
60

40
60

5. Ozone(O3),
µg/m3

8 hours
1 hour

100
180

100
180

6. Lead (Pb) µg/m3 Annual
24 hours

0.50
1.0

0.50
1.0

7. Carbon Monoxide
(CO) mg/m3

8 hours
1 hour

02
04

02
04

8. Ammonia (NH3)
µg/m3

Annual
24 hours

100
400

100
400

9. Benzene (C6H6)
µg/m3

Annual 05 05

10. Benzo(a)
Pyrene(BaP)

Particulate Phase
only ng/m3

Annual 01 01

11. Arsenic (As)
ng/m3

Annual 06 06

12. Nickel (Ni)
ng/m3

Annual 20 20

Note : Serial no. 1 to 4 – Mandatory
Serial no. 5 to 12 As applicable for specific type of industry.
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(2) That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:

S N Parameter Standard

1 Particulate Matter 150 mg/Nm³

(3) That, the occupier shall keep  process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (s)  and the discharge quantity as below:

S N Parameter Standard

1 Total Suspended Solids 100 mg/L

2 BOD 30 mg/L

3 COD 250 mg/L

4 Oil & Grease 10 mg/L

(4) That, the occupier shall dispose of solid wastes as follows:

S N Waste Type Mode of Disposal

1 Hazardous Carbonaceous Wastes In co-processing in high
temperature furnaces or Kilns.

2 Hazardous Non-Carbonaceous
Wastes

In TSDF

3 Non-Carbonaceous Non-
Hazardous solid wastes/ Mine
Over Burden

As a substitute of soil or Mineral

(5) That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

(6) That, the occupier shall install and maintain Central Ground Water Board/ State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

(7) That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

(8) That, the occupier shall submit environmental statement with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of the next financial year.

(9) That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / ISO
9001:2008 and OHSAS 18001:2007 certified laboratory in compliance sub-para (2), (3), (4) and (5) of
paragraph 3 of this CTO yearly at required periodicity.
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              This is issued with the approval of the Competent authority

[Y. K. Das]
Member Secretary

         
Copy to:      M/s Brahmaputra Metallics Limited, Village - Kamta, P.O - Gola, Dist - Ramgarh/ Director of
Industry, Government of Jharkhand, Ranchi/ Deputy Commissioner, Ramgarh/ Director of Mines,
Government of Jharkhand, Ranchi/ Chief Inspector of Factories, Ranchi/ DFO, Ramgarh/ DMO, Ramgarh/
R O,JSPCB, Hazaribagh /for information & ensuring compliance of the above.

[Y. K. Das]
Member Secretary

(10) That, this CTO is valid subjected to the validity of mining Lease/Mining
Plan/Ecofriendly/Environmental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

(11) That, this CTO is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time-
being in force, rests with the industry/ unit/ occupier.

(12) That, this CTO shall not in any way, adversely affect or jeopardize the legal proceeding , if any,
instituted in the past or that could be , instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

(13) That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control of
Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules
made there under.

4. That, this CTO shall not absolve the occupier from making compliance of other statutory prescribed
under any law or direction of courts or any other instrument for the time being in force.

5. That, this CTO is being issued on the basis of information/ documents/ certificate submitted by the
unit. This CTO will be revoked if any of the information/documents/certificates/undertaking given
by the occupier is found false/fictitious/forged in future.

6. The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /
alteration in conditions of this consent.

Memo No. :  JSPCB/HO/RNC/CTO-
15237841/2023/534

 Dated :  2023-03-30
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COMPLIANCE OF ENVIRONMENTAL CLEARANCE OF
BRAHMAPUTRA METALLICS LIMITED

The Environmental Clearance was granted for the proposed plant by the Ministry of 
Environment & Forest, New Delhi vide F. No. J-11011/285/2008-IA-II (I) dated 29.03.2011:

Sl CONDITION
COMPLIANCE/ STATUS
(01.10.2023 to 31.03.2024)

A. SPECIFIC CONDITIONS:

i)

Compliance to all the specific and general conditions 
stipulated for the existing plant by the Central/State 
Government shall be ensured and regular reports 

Bhubaneswar.

Complied.
Conditions as specified in previous Environmental 
Clearance from MOEF and NOC from JSPCB 
complied and reports submitted regularly every six 
months to the concerned authorities.

ii)

On-line ambient air quality monitoring and 
continuous stack monitoring facilities for all the 
stacks shall be provided and sufficient air pollution 
control devices viz. Electrostatic precipitator (ESP), 
gas cleaning plant, bag filters etc. shall be provided 
to keep the emission levels below 50 mg/Nm3 by
installing energy efficient technology.

Complied. 
Presently only Induction Furnace & Billets caster unit 
installed apart from the existing Sponge Iron and CPP
units as per previous EC.

Green belt, Plantation, Water sprinkled through water 
tanker and bag filters installed to control fugitive 
emission and reduce PM levels in AAQ. 

On-line stack monitoring system not applicable for 
Induction furnace unit. System installed for continuous 
monitoring of stacks of other existing units. Online 
monitoring system for existing Sponge Iron and CPP 
unit installed and data transferred to JSPCB & CPCB.

Fume extraction system with Bag filters installed in the 
induction furnace unit to meet the prescribed standards.

iii)

Electrostatic precipitator (ESP) shall be provided to 
sponge iron plant, WHRB, CFBC, and dust catcher 
to blast furnace to control SPM levels within 50 
mg/Nm3. Fume extraction system shall be provided 
to induction furnaces to control the emissions within 
the prescribed standards.

Complied.
ESP provided to sponge iron plant, WHRB & CFBC.
Fume extraction system with Bag filters installed in the 
induction furnace unit to meet the prescribed standards.
All other APCS installed with the concerned units.
Copy of latest monitoring reports enclosed as 
Annexure - 1

iv)
The National Ambient Air Quality Standards issued 
by the Ministry vide G.S.R. No. 826(E) 
dated 16th November, 2009 shall be followed.

Complied.
Latest National Ambient Air Quality Standards issued 
by the Ministry followed.
Water sprinkled through tanker to control fugitive 
emission. Pucca road made partly. Roads being made 
by filling mooram and compacted. Water Tanker has 
been deployed for suppression of dust. Copy of latest 
AAQ monitoring reports enclosed as Annexure 2

146

390

intoh
Typewriter
Annexure 12



v)

Gaseous emission levels including secondary fugitive 
emissions from all the sources shall be controlled 
within the latest permissible limits issued by the 
Ministry and regularly monitored. Guidelines/Code 
of Practice issued by the CPCB shall be followed.
Standards for the sponge iron plant issued by the 
Ministry vide G.S.R. 414(E) dated 30th May, 
2008 shall be followed.

The emissions from the plant controlled within the 
latest permissible limits.
Six monthly reports being submitted to the concerned 
authorities as per conditions of EC.
Fugitive emission from various sources controlled 
within norms. Standards for the Sponge Iron plant 
being followed. Latest monitoring reports of the same 
attached as Annexure 3

vi)
The waste generated out of flue gases from the coke 
oven plant shall be used for WHRB power plant.  

Coke oven & related units dropped from project.
Coke oven - WHRB power plant not installed. It has 
been dropped as per current revalidation of EC vide F. 
No. J-11011/285/2008-IA-II (I), dated 15.06.2018,
copy already submitted with previous compliance.

vii)

Make up water requirement shall not exceed 40,965 
KLD. Necessary permission from the concerned 
authorities shall be obtained for drawl of water. The 
water consumption shall not exceed as per the 
standard prescribed for the steel plants. Efforts shall 
further be made to use maximum water from the rain 
water harvesting sources.  Use of air cooled 
condensers shall be explored and closed circuit 
cooling system shall be provided to reduce water 
consumption and water requirement shall be 
modified accordingly. All the effluent shall be 
treated and used for ash handling, dust suppression 
and green belt development. No effluent shall be 

Sanitary sewage should be treated in septic tank 
followed by soak pit.

Being complied. 

Water consumption will be maintained within norms of 
iron & steel. Presently water requirement is 2405 KLD 
for the existing sponge iron, power and induction 
furnace-billet caster units and other uses.
Water kept in closed circuit. Only make up water 
required for loses and evaporation. 

Permission for withdrawal of 290m/day ground water 
obtained from CGWA, New Delhi NOC No. 
CGWA/NOC/IND/ORIG/2021/10453, Valid up to 
08.01.2024 and Re-newal under process Application 
Number 21-4/476/JH/IND/2019, dated 12.01.2024. 
Copy of attached as Annexure-4. Also, water withdrawal 
permission from DVC is also attached along with the 
annexure.

Zero effluent discharge being followed. Domestic 
waste water routed to septic tank-soak pit and other 
wastewater being reused for dust suppression and 
horticulture.

viii

Efforts shall be made to make use of rain water 
harvested. If needed, capacity of the reservoir shall 
be enhanced to meet the maximum water 
requirement. Only balance water requirement shall 
be met from other sources.

Rain water harvesting plan has been developed and 
implemented for the plant. 2 RWH pits as approved by 
Ground Water Directorate, Govt. of Jharkhand 
implemented within premises.

Efforts being made to make use of rain water harvested 
to the maximum extent.

ix)

Regular monitoring of influent and effluent surface, 
sub-surface and ground water shall be ensured and 
treated wastewater should meet the norms prescribed 
by the State Pollution Control Board or described 

Complied.
All monitoring as prescribed being followed. At no 
time the emission level will be allowed to go beyond 
the prescribed standards.
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under the Environment (Protection) Act, 1986 
whichever are more stringent. Leachate study for the 
effluent generated and analysis shall also be regularly 

Regional Office at Bhubaneswar, SPCB and CPCB. 

No effluent discharge from the plant.

x)

The char from DRI plant shall be utilized in FBC 
boiler of power plant and no char shall be used for 
briquette making or disposed off anywhere else. FBC 
boiler shall be installed simultaneously along with 
the DRI plant to ensure full utilization of char from 
the beginning. All the blast furnace (BF) slag shall 
be provided to the cement manufacturers. Scrap shall 
be used in steel melting shop (SMS) and SMS slag 
and kiln accretions shall be properly utilized. All the 
other solid waste broken refractory be properly 
disposed off in environment-friendly manner.

Complied.
Dolochar from DRI plant is being utilized in AFBC 
boiler of power plant and no char is used for briquette 
making or disposed off anywhere else.
Fly ash is being used for brick/block making in-house 
and also supplied to outside parties for filling in road 
making.
Induction furnace slag being used for metal recovery 
and scrap recycled in induction furnace itself. Details 
of solid waste and its disposal submitted regularly to 
JSPCB. Non metal part of slag is supplied to outside 
parties for filling in road making.
No other solid waste generation.

xi)

In-plant control measures like bag filters, de-dusting 
and dust suppression system shall be provided to 
control fugitive emissions from all the vulnerable 
sources.  Dust extraction and suppression system 
shall be provided at all the transfer points, coal 
handling plant and coke sorting plant of coke oven 
plant. Bag filters shall be provided to hoods and dust 
collectors to coal and coke handling to control dust 
emissions. Water sprinkling system shall be provided 
to control secondary fugitive dust emissions 
generated during screening, loading, unloading, 
handling and storage of raw materials etc. 

Complied.

Fume extraction system with Bag filters installed in the 
induction furnace unit to meet the prescribed standards.

As per current revalidation of EC vide F. No. J-
11011/285/2008-IA-II(I), dated 15.06.2018 only 
additional units to be installed are Bar Mill & AFBC 
Boiler of 5 MW capacity and will be installed with 
relevant APCS along with construction erection of 
the units.

xii)
Proper utilization of fly ash shall be ensured as per 
Fly Ash Notification, 1999 and subsequent 
amendment in 2003 & 2009. 

Only induction furnace unit installed. No fly ash 
generation in induction furnace unit. Complied for the 
existing unit. Fly ash generated from our captive power 
plant which is being disposed for Road construction 
work through the contractor. And also used in Brick 
making in house. Copy of Fly ash balance sheet as
Annexure 5.

xiii

Vehicular pollution due to transportation of raw 
material and finished products shall be 
controlled. Proper arrangements shall also be made 
to control dust emissions during loading and 
unloading of the raw material and finished product.

All the raw materials and products including waste are 
transported in covered trucks and closed containers 
respectively and will not be overloaded. Pollution 
Under Control (PUC) certificate for Vehicular 
emissions regularly monitored for all vehicles 
including trucks entering the premises. Water 
Sprinkling done at loading and unloading point to 
control fugitive emissions.

Xiv

All internal roads shall be black topped. The roads 
shall be regularly cleaned with mechanical sweepers. 
A 3-tier avenue plantation using native species shall 
be developed along the roads. Facilities for parking 
of trucks carrying raw coal from the linked coalmines 

Moorum road with Boulder soling and stone chips 
lining has been completed in the plant area.  Road are 
regularly cleaned and water sprinkled.
Plantation done and continued in 3-tier avenue 
plantation using native species. Plantation continued to 

148

392



shall be created within the Unit. cover maximum open area.

xv)

Proper handling, storage, utilization and disposal of 
all the solid waste shall be ensured and regular report 
regarding toxic metal content in the waste material 
and its composition, end use of solid/hazardous waste 

Office at Bhubaneswar, SPCB and CPCB.

Solid waste generated from induction furnace is being 
used in metal recovery units.
Details of solid waste and its disposal submitted 
regularly to JSPCB.
Directions of solid waste handling will be complied for 
all the units.

xvi
A time bound action plan shall be submitted to 
reduce solid waste, its proper utilization and disposal.

Will be complied with installation of other units.
For induction furnace unit to reduce waste best 
quality raw materials i.e. sponge iron, pig iron and 
Ferro alloy used. Metal recovered from slag is reused.

xvii

Risk and Disaster Management Plan along with the 
mitigation measures shall be prepared and a copy 

at Bhubaneswar, SPCB and CPCB within 3 months 
of issue of environment clearance letter.

Risk assessment and Disaster Management Plan 
(Onsite Emergency plan & Off Emergency plan) 
approved by Inspectorate of Factories already 
submitted.

xviii
As proposed, green belt shall be developed in 33 % 
of plant area as per the CPCB guidelines in 
consultation with the DFO.

Plantation of local species trees over 33% started 
simultaneously with construction activity. Plantation 
done and continued using native species.

xix)
All the recommendations made in the Charter on 
Corporate Responsibility for Environment Protection 
(CREP) for the Steel Plants should be implemented.

Facilities/equipment necessary for compliance of 
CREP of steel plant have been included in the project. 
All provisions being complied

xx)

All the commitments made to the public during the 
Public Hearing / Public Consultation meeting held on 
11th February, 2010 should be satisfactorily 
implemented and a separate budget for implementing 
the same should be allocated and information 

Bhubaneswar.

All the commitments made to the public during the 
Public Hearing/Public Consultation being satisfactorily 
implemented. Budget for the same allocated as per 
MOEF norms.

xxi)

At least 2 % of the total cost of the project should be 
earmarked towards the corporate social responsibility 
and item-wise details along with time bound action 
plan should be prepared and submitted to the 

Bhubaneswar.  
Implementation of such program should be ensured 
accordingly in a time bound manner.

We have allotted a budget of 2 % of the total cost of 
the project towards CSR initiatives and activities with 
Rs. 1.80 crores as annual recurring expenses for next 
10 -12 years.
Village Development Committee formed and regular 
meeting conducted. CSR activity taken up like road 
making, drinking water, medical camp etc. Details of 
the CSR from the start are enclosed as Annexure 6.

xxii)

The company shall provide housing for construction 
labour within the site with all necessary 
infrastructure and facilities such as fuel for cooking, 
mobile toilets, mobile STP, safe drinking water, 
medical health care, crèche etc. The housing may be 
in the form of temporary structures to be removed 
after the completion of the project.

Sanitation, drinking water and other facility for 
workers provided. Housing facilities not required only 
local people are employed.

149

393



B. GENERAL CONDITIONS

i)
The project authorities shall strictly adhere to the 
stipulations made by the Jharkhand Pollution Control 
Board (JPCB) and State Govt.

Complied.
CTE & CTO obtained from JSPCB and other 
mandatory departments. All the directions are being 
complied. CTO validity up to 31.03.2026 is attached as 
Annexure-7

ii)

At no time, the emissions shall exceed the prescribed 
limits. In the event of failure of any pollution control 
system adopted by the unit, the unit shall be 
immediately put out of operation and shall not be 
restarted until the desired efficiency has been 
achieved.

Complied.
At no time the emission level allowed to go beyond the 
prescribed standards. In the event of failure of any 
pollution control system, the unit will be immediately 
put out of operation and shall not be restarted until the 
desired efficiency achieved.

iii)

No further expansion or modifications in the plant 
shall be carried out without prior approval of the 
Ministry of Environment and Forests. In case of 
deviations or alterations in the project proposal from 
those submitted to this Ministry for clearance, a fresh 
reference shall be made to the Ministry to assess the 
adequacy of conditions imposed and to add 
additional environmental protection measures 
required, if any.

Complied.
No further expansion or modifications in the plant will 
be carried out without prior approval of the Ministry of 
Environment and Forests, New Delhi and JSPCB.

iv)

The gaseous emissions from various process units 
shall conform to the load/mass based standards 
notified by this Ministry on 19th May, 1993 and 
standards prescribed from time to time. The State 
Board may specify more stringent standards for the 
relevant parameters keeping in view the nature of the 
industry and its size and location.   

All monitoring as prescribed followed. At no time the 
emission level will be allowed to go beyond the 
prescribed standards.

v)

The project authorities shall strictly comply with the 
rules and regulations under Manufacture, Storage and 
Import of Hazardous Chemicals Rules, 1989 as 
amended in October, 1994 and January, 2000. 
Authorization from the JPCB shall be obtained 
for collection, treatment, storage, and disposal of 
hazardous wastes.

Complied.
Hazardous waste authorization under the said rule 
obtained from JSPCB and regulation complied as per 
norms. Copy of attached as Annexure-8.

vi)

The project authorities must strictly comply with the 
rules and regulations with regard to handling and 
disposal of hazardous wastes in accordance with the 
Hazardous Wastes (Management and Handling) 
Rules, 2003.  Authorization from the Pollution 
Control Board must be obtained for 
collection/storage/disposal of hazardous wastes.

Complied.
Hazardous waste authorization under the said rule 
obtained from JSPCB and regulation complied as per 
norms. Copy of attached as Annexure-8.

vii)

The overall noise levels in and around the plant area 
shall be kept well within the standards (85 dBA) by 
providing noise control measures including acoustic 
hoods, silencers, enclosures etc. on all sources of 
noise generation. The ambient noise levels shall 
conform to the standards prescribed under 
Environment (Protection) Act, 1986 Rules, 1989 viz. 
75 dBA (day time) and 70 dBA (night time).

The overall noise levels in and around the plant is 
being kept well within the standards by providing noise 
control measures such as acoustic enclosures, 
isolation, lagging and providing rubber packing.
Noise Monitoring Report is attached as Annexure-9.
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viii)

The company shall develop rain water harvesting 
structures to harvest the rain water for utilization in 
the lean season besides recharging the ground water 
table.

Rain water harvesting plan has been developed and 
implemented for the plant. 2 RWH pits as approved by 
Ground Water Directorate, Govt. of Jharkhand 
implemented within premises.

Efforts being made to make use of rain water harvested 
to the maximum extent.

ix)
Occupational Health Surveillance of the workers 
shall be done on a regular basis and records 
maintained as per the Factories Act.

Pre-employment health check-up of employees done. 
Regular (annual) occupational health surveillance
followed as per Factories Act enclosed as 
Annexure 10.

x)
The project proponent shall also comply with all the 
environmental protection measures and safeguards 
recommended in the EIA/EMP report

The environment protection measures recommended in 
the EIA/EMP is being strictly followed. Copy of 
updated EMP expenditure enclosed as Annexure 11.

xi)

A separate Environmental Management Cell 
equipped with full-fledged laboratory facilities shall 
be set up to carry out the environmental management 
and monitoring functions.

Environment management cell established to function 
independently and Consultant/Advisors engaged for 
advice for proper environmental management.
NABL/MoEF recognized Environmental laboratory 
engaged for monitoring. Monitoring report for the
period attached.

xii)

As proposed, Rs. 12.48 crores and Rs. 1.42 
crores/annum shall be earmarked towards total 
capital cost and recurring cost/annum for 
environmental pollution control measures and 
judiciously used to implement the conditions 
stipulated by the Ministry of Environment and 
Forests as well as the State Government. A time 
bound implementation schedule shall be submitted to 
the Ministry and its Regional Office at Bhubaneswar 
to implement all the conditions stipulated herein. The 
funds so provided shall not be diverted for any other 
purpose.

Capital cost of 12.48 crores and annual recurring cost 
of Rs. 1.42 crores/annum envisaged for EMP 
implementation of complete plant. 
High efficiency dust extractor & bag filter system with 
appropriate stack height for proper dispersion installed.
Copy of updated EMP expenditure enclosed as 
Annexure 11.

Funds earmarked not diverted for any other purpose.

xiii)

A copy of clearance letter shall be sent by the 
proponent to concerned Panchayat, Zila 
Parishad/Municipal Corporation, Urban Local Body 
and the local NGO, if any, from whom 
suggestions/representations, if any, were received 
while processing the proposal. The clearance letter 
shall also be put on the web site of the company by 
the proponent.

Complied. Copy of EC letter submitted to the local 
bodies. No representation of NGO.
Environment Clearance letters uploaded on company 
website.

xiv)

The project proponent shall upload the status of 
compliance of the stipulated environment clearance 
conditions, including results of monitored data on 
their website and shall update the same periodically.  
It shall simultaneously be sent to the Regional Office 
of the MOEF, the respective Zonal Office of CPCB 
and the PPCB.  The criteria pollutant levels namely; 

Information displayed on the company website.
All monitoring as prescribed followed. Reports 
regularly submitted to concerned authorities.

Compliance of conditions, including monitored data 
has been uploaded on the company website 
(www.bml.co.in.) 
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RSPM (PM 2.5 and PM10), SO2, NOx (ambient 
levels as well as stack emissions) or critical sectoral 
parameters, indicated for the projects shall be 
monitored and displayed at a convenient location 
near the main gate of the company in the public 
domain.  

Information also displayed at Main gate.

xv)

The project proponent shall also submit six monthly 
reports on the status of the compliance of the 
stipulated environmental conditions including results 
of monitored data (both in hard copies as well as by 
e-mail) to the Regional Office of MOEF, the 
respective Zonal Office of CPCB and the JPCB. The 
Regional Office of this Ministry / CPCB / JPCB shall 
monitor the stipulated conditions.

Six monthly compliance reports as directed submitted 
to the concerned authority in the month of June (for the 
period October March) and December (for the period 
April September) every year.
This compliance report for the period 1st October 2023
to 31st March 2024.

xvi)

The environmental statement for each financial year 
ending 31st March in Form-V as is mandated to be 
submitted by the project proponent to the concerned 
State Pollution Control Board as prescribed under the 
Environment (Protection) Rules, 1986, as amended 
subsequently, shall also be put on the website of the 
company along with the status of compliance of 
environmental conditions and shall also be sent to the 
respective Regional Offices of the MOEF by e-mail.

Environmental statement for each financial year ending 
31st March in Form-V submitted with the compliance 
report of December as per norms and will be put on 
website.

Environment Statement for year ending 31st March 
2023 attached as Annexure 12.

xvii)

The Project Proponent shall inform the public that 
the project has been accorded environmental 
clearance by the Ministry and copies of the clearance 
letter are available with the JPCB and may also be 
seen at Website of the Ministry of Environment and 
Forests at http:/envfor.nic.in. This shall be advertised 
within seven days from the date of issue of the 
clearance letter, at least in two local newspapers that 
are widely circulated in the region of which one shall 
be in the vernacular language of the locality 
concerned and a copy of the same should be 
forwarded to the Regional office.

Information to the public that the project has been 
accorded environmental clearance by the Ministry and 
copies of the clearance letter are available with the 
SPCB and may also be seen at Website of the Ministry 
has been published in news papers Hindustan Times 
(English), Hindustan & Prabhat Khabar (Hindi) dated 
08.04.2011.
Copies already submitted with earlier compliance 
reports.

xviii

Project authorities shall inform the Regional Office 
as well as the Ministry, the date of financial closure 
and final approval of the project by the concerned 
authorities and the date of commencing the land 
development work.

The source of funding is finalized. Project has been 
sanctioned by consortium of SBI, Bank of Baroda, 
PNB & S.B.B.J on 08.08.09 and has been extended for 
next phase on 15.07.2011.

Implementation of Induction Furnace and Billet caster 
was started on 02.04.2011 and completed. Letters 
already submitted.
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI -834004

Phone.:2400852, 2400851, Fax:0651- 2400850 www.jspcb.org
                   

FORM 2
[See rule 6(2)]

                   
FORM FOR GRANT OR RENEWAL OF AUTHORIZATION BY STATE POLLUTION

CONTROL BOARD TO THE OCCUPIERS, RECYCLERS, REPROCESSORS, REUSERS, USER
AND OPERATORS OF DISPOSAL FACILITIES

                   
                   

1. No. of authorization and date of issue: JSPCB/HO/RNC/HWM-10910419/2021/63  25/10/2021

2. Reference of appication(No. and date): 10910419  03/08/2021

3. Brahmaputra Metallics Limited of Kumud Prasad Sahu is hereby granted an authorisation based on the
enclosed signed inspection report for generation, collection, reception, storage, transport, reuse, recycling,
recovery, pre-processing, co-processing, utilisation, treatment, disposal or any other use of hazardous or
other wastes or both on the premises situated at Village - Kamta, P.O - Gola, Dist - Ramgarh

Details of Authorisation

Sl.No. Category of Hazardous
Waste as per the Schedules I,
II and III of these rules

Authorised mode of disposal
or recycling or utilisation or
co-processing, etc.

Quantity(ton/annum)

1 Schedule-I; Used/Spent
Oil- 0.40 KL/Annum

Kept in MS Drums 0.40 KL/Annum

(1)  The authorisation shall be valid for a period of Date of issue to 30.10.2025 years

(2)  The authorisation is subject to the following general and specific conditions (Please specify any
conditions that need to be imposed over and above general conditions, if any):

A General conditions of authorisation:

1. The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986, and the
rules made there under.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by
the State Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and other
wastes except what is permitted through this authorisation.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by
the person authorised shall constitute a breach of his authorisation.

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this authorisation
is being granted considering all site specific possible scenarios such as spillages, leakages, fire etc. and their
possible impacts and also carry out mock drill in this regard at regular interval of time.
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6. The person authorised shall comply with the provisions outlined in the Central Pollution Control Board
guidelines on “Implementing Liabilities for Environmental Damages due to Handling and Disposal of
Hazardous Waste and Penalty”

7. It is the duty of the authorised person to take prior permission of the State Pollution Control Board to close
down the facility.

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any accidental
occurrence and its clean-up operation.

9. The record of consumption and fate of the imported hazardous and other wastes shall be maintained.

10. The hazardous and other waste which gets generated during recycling or reuse or recovery or pre-processing
or utilisation of imported hazardous or other wastes shall be treated and disposed of as per specific
conditions of authorisation.

11. The importer or exporter shall bear the cost of import or export and mitigation of damages if any.

12. An application for the renewal of an authorisation shall be made as laid down under these Rules.

13. Any other conditions for compliance as per the Guidelines issued by the Ministry of Environment, Forest
and Climate Change or Central Pollution Control Board from time to time.

14. Annual return shall be filed by June 30th for the period ensuring 31st March of the year.

B Specific conditions:

1. That, the occupier shall comply the provisions of the Environment Protection Act, and Rules.

2. That, the authorization shall be produces at the time of inspection.

3. That, the occupier authorized shall not rent/sell or otherwise transport the H/W without obtaining prior
permission of the Board.

4. That, any un-authorization change shall constitute a breach the authorization.

5. That, it is the duty of authorized person to take prior permission of the Board to close down the facility.

6. That, the renewal of authorization shall be made as laid down in the rules.

7. That, any other condition for compliance as per the guidelines issued by the MoEF for CPCB.

8. That, the occupier shall submit annual return for the financial year before 30th June, every year.

9. That, the occupier shall comply all the conditions.

10. That, the occupier shall submit quarterly and annual information on hazardous wastes consumed its
source, products generated or resources conserved (Specifying the details like type and quantity of resources
conserved) to the concerned SPCB.

11. That, the occupier shall maintain a Pass Book issued by concerned SPCB wherein the following details
of each procurement of SPL shall be entered.
- Address of sender
- Date of dispatch
- Quantity procured
- Seal & signature of the sender
- Date of receipt on the premises

12. That, the occupier shall have a log book maintained with information on source and date of procurement
of SPL, Quantity, date wise utilization of the same, Hazardous Waste generation and its disposal, etc.

13. That, the occupier shall maintain record of Hazardous Waste utilized, Hazardous Waste generated and
disposal as per form-3 and shall file annual returns in form-4 as per Rule 20 (1) and (2) of the Hazardous and
other waste (Management & Transboundary Movement) Rules, 2016, the concerned SPCB.

14. That, the occupier shall complied all direction given by standard operating and procedure.
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Copy To:

Regional Officer, Regional Office, Hazaribagh for information and necessary action.

                   
                   

Memo No:JSPCB/HO/RNC/HWM-
10910419/2021/63
Date: 25/10/2021

Ram Pravesh Kumar
Section Head, Hazaribagh

Ram Pravesh Kumar
Section Head, Hazaribagh
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VASTHI ENVIRO
Industry: M/S  Brahmaputra Metallics Limited,
Industry Code: 08JH091
Industry Category: Iron & Steel
Industry Type: Emission
Station : Stack_2_WHRB_Boiler (DRI)
Kamta ,Jharkhand
Village-Kamta, Block-Gola, Distt.-Ramgarh-829210, Ramgarh Jharkhand
FROM : 2024-12-08 18:00:00 TO: 2024-12-11 06:00:00

Stack_2_WHRB_Boiler (DRI)(PM)

Range 0-1000

Unit mg/Nm3

Limit 100

Min 47.36

Max 78.5

Avg 75.22

SL Datentime Stack_2_WHRB_Boiler (DRI)(PM)

1 2024-12-08 18:00:00 76.262

2 2024-12-08 19:00:00 76.515

3 2024-12-08 20:00:00 75.844

4 2024-12-08 21:00:00 74.092

5 2024-12-08 22:00:00 74.595

6 2024-12-08 23:00:00 74.695

7 2024-12-09 00:00:00 75.485

8 2024-12-09 01:00:00 75.187

9 2024-12-09 02:00:00 74.378

10 2024-12-09 03:00:00 74.513

11 2024-12-09 04:00:00 75.013

12 2024-12-09 05:00:00 75.918

13 2024-12-09 06:00:00 77.233

14 2024-12-09 07:00:00 78.495
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VASTHI ENVIRO
Industry: M/S  Brahmaputra Metallics Limited,
Industry Code: 08JH091
Industry Category: Iron & Steel
Industry Type: Emission
Station : Stack_2_WHRB_Boiler (DRI)
Kamta ,Jharkhand
Village-Kamta, Block-Gola, Distt.-Ramgarh-829210, Ramgarh Jharkhand
FROM : 2024-12-08 18:00:00 TO: 2024-12-11 06:00:00

SL Datentime Stack_2_WHRB_Boiler (DRI)(PM)

15 2024-12-09 08:00:00 77.49

16 2024-12-09 09:00:00 75.61

17 2024-12-09 10:00:00 66.017

18 2024-12-09 11:00:00 63.911

19 2024-12-09 12:00:00 NA

20 2024-12-09 13:00:00 NA

21 2024-12-09 14:00:00 78.5

22 2024-12-09 15:00:00 78.166

23 2024-12-09 16:00:00 78.252

24 2024-12-09 17:00:00 77.732

25 2024-12-09 18:00:00 76.221

26 2024-12-09 19:00:00 75.815

27 2024-12-09 20:00:00 74.198

28 2024-12-09 21:00:00 76.007

29 2024-12-09 22:00:00 75.748

30 2024-12-09 23:00:00 76.25

31 2024-12-10 00:00:00 78.02

32 2024-12-10 01:00:00 78.497

33 2024-12-10 02:00:00 78.495

34 2024-12-10 03:00:00 78.38

35 2024-12-10 04:00:00 77.052

36 2024-12-10 05:00:00 77.678
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VASTHI ENVIRO
Industry: M/S  Brahmaputra Metallics Limited,
Industry Code: 08JH091
Industry Category: Iron & Steel
Industry Type: Emission
Station : Stack_2_WHRB_Boiler (DRI)
Kamta ,Jharkhand
Village-Kamta, Block-Gola, Distt.-Ramgarh-829210, Ramgarh Jharkhand
FROM : 2024-12-08 18:00:00 TO: 2024-12-11 06:00:00

SL Datentime Stack_2_WHRB_Boiler (DRI)(PM)

37 2024-12-10 06:00:00 77.837

38 2024-12-10 07:00:00 77.333

39 2024-12-10 08:00:00 77.917

40 2024-12-10 09:00:00 78.448

41 2024-12-10 10:00:00 78.486

42 2024-12-10 11:00:00 78.485

43 2024-12-10 12:00:00 78.281

44 2024-12-10 13:00:00 78.469

45 2024-12-10 14:00:00 78.5

46 2024-12-10 15:00:00 75.875

47 2024-12-10 16:00:00 61.798

48 2024-12-10 17:00:00 47.363

49 2024-12-10 18:00:00 60.873

50 2024-12-10 19:00:00 69.237

51 2024-12-10 20:00:00 74.002

52 2024-12-10 21:00:00 75.335

53 2024-12-10 22:00:00 76.413

54 2024-12-10 23:00:00 77.345

55 2024-12-11 00:00:00 77.872

56 2024-12-11 01:00:00 77.593

57 2024-12-11 02:00:00 77.447
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VASTHI ENVIRO
Industry: M/S  Brahmaputra Metallics Limited,
Industry Code: 08JH091
Industry Category: Iron & Steel
Industry Type: Emission
Station : Stack_2_WHRB_Boiler (DRI)
Kamta ,Jharkhand
Village-Kamta, Block-Gola, Distt.-Ramgarh-829210, Ramgarh Jharkhand
FROM : 2024-12-08 18:00:00 TO: 2024-12-11 06:00:00

SL Datentime Stack_2_WHRB_Boiler (DRI)(PM)

58 2024-12-11 03:00:00 76.808

59 2024-12-11 04:00:00 76.702

60 2024-12-11 05:00:00 77.868

Powered by TCPDF (www.tcpdf.org)

                               page 4 / 4 190

434

http://www.tcpdf.org


191

435



192

436

intoh
Typewriter
Annexure 20



 
 
Flu gas collecting hoods (FE SYSTEM) REPAIRING WORK

 

FE SYSTEM Working 

 

 

 

 193

437

intoh
Typewriter
Annexure 21



 
 
 

Fly Ash Yard 

 

 

194

438



195

439



196

440

intoh
Typewriter
Annexure 22 (Colly.)



197

441



198

442



199

443



200

444



201

445



202

446



Local School 438 Meter

Forest Department 15840 Meter

RIVER(BHAIRVI DAM) 2830 Meter

NH-33 2 Km

Distance of the Plant from School, Forest Department, NH & River
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ORIGINAL APPLICATION NO. 204/2024/EZ 

In re:- 

Mr. Binu Kumar Mahto ...  Applicant 

VERSUS 

State of Jharkhand & Ors.  ....  Respondents

Know all to whom these Present shall come thatr I/we ______________________________________, the Authorized 
Representative of Respondent No. 4 (M/s Brahmaputra Metallics Limited (BML) Kamta), do hereby appoint

(herein after called the advocate/s) to be my / our Advocate in the above – noted case authorize him:- 

To act, appear and plead in the above-noted case in this court or in any other court in which the same 
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately 
for each court by me/us. 

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review, 
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary or 
proper for theprosecution of the said case in all its stages subjects to payment of fees for each stage. 

To file and take back documents, to admit and/or deny the documents of opposite party. 

To withdraw or compromise the said case or submit to arbitration any differences of disputes 
that may arise touching or in any manner relating to the said case. 

To take execution proceedings on paying separate fee. 

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all 
other acts and things which may be necessary to be done for the progress and in the course of the prosecution 
on the said case. 

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and authority 
hereby conferred upon the Advocate whenever he may think fit to do so and to sign the 
power of attorney on our behalf. 

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or 
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose. 

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all 
hearings and will inform the Advocate for appearance when the case is called. 

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the 
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he 
shall receive and retain for himself. 

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to be 
paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the 
same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once the fee is 
paid, I /We  will not be entitled for the refund of the same in any case whatsoever and if the case prolongs for 
more than 3 years the original fee shall be paid again by me/us. 

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have 
been understood by me/us on this ………………………………Day of……………………2025  Accepted subject to 
the terms of the fees. 

Advocate 

Client 
Client  

I Identify the Signature/Thumb Impression of Below Mentioned Person, 

Signed in My Presence. The Client. 

BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

Dipesh Choudhary       -   D/723/2001 
Sachin Jangir                 -   D/185/2022
Deepak Mahajan          -   D/2522/2008
Utkarsh Singh               -   D/159/2019
Turab Ali Kazmi           -   D/2266/2018
Saumya Kapoor            -    MAH/4849/2017
Saransh Bhardwaj        -    D/3846/2023
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